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(a) whether a workshop on 'Role of 
Business in Consumer Awareness' was 
organised by ASSOCHAM on May, 27 
1988; 

(b) if so, whether the extent of benefits, 
arisisg from recent concessions offered by 
way of reduction in Excise and Customs 
duties, passed on to the consumer was 
reviewed and considered thereto, if so, what 
conclusions were arrived at; and 

(c) what further steps have since been 
taken to ensure that the benefits of the 
concessions were passed on to the con-
sumers? 

THE MINISTER OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC  
DISTRIBUTION  (SHRI    A. K. 
ANTONY); (a) A Workshop on the role of 
"Business in Consumer Awareness was 
organised by ASSOCHAM on 23rd May,  
1993. 

(b) The extent of benefits arising 
from recent concessions offered by way 
of reduction in excise and custom duty 
passed on to consumer was also reviewed 
in the Workshop. ASSOCHAM conduc 
ted a survey to determine the extent * of 
benefits passed on by its members, This 
survey report was also discussed in the 
Workshop. The survey analysed (i) 
product category and the excise duty 
reduction (ii) post-and-pre-Budget ex 
cise duties applicable to various products; 
and (iii) the excise duty reductions and 
pre.and-post-Budget maximum retail 
price. 

An analysis of the survey of 42 companies 
as reported by ASSOCHAM claim that the 
companies engaged in the production of 
industrial goods and products like 
refrigerators, jeeps, tractors, fertilizers, 
pharmaceuticals, etc. have passed on the 
excise duty benefits. A few companies 
engaged in production of goods other than 
mentioned above was reported to have 
difficulties in passing on the excise duty 
concessions in full. 

(c)  Two meetings with      the      major 
trade  and industry associations and rep-
resentatives   of  Consumer  Protection Or-
ganisations  were  taken  by  the  Minister, 
Civil  Surplies,   Consumer   Affairs      and 

Public Distribution On 20th April and 7lb 
June, 1993. In the meetings, the Minister 
stressed the need for the industry to respond 
positively to the gov. ernment's gesture in 
granting excise and customs duty 
concessions. 

All the concerned administrative Ministries 
were directed to pursuade various sectors of 
industry under their charge to pass on the 
rebate to the consumers and to take 
appropriate action. The enforcement 
authorities of States and Union Territories 
were also advised to take stern action against 
erring industries and traders under the 
Weights and Measures Act. Wide publicity 
was also given through national and regional 
newspapers drawing attention of the manu-
facturers and retailers to charge only the 
revised reduced prices for prepacked 
commodities and to apprse them of the legal 
position. The matter is under the close watch 
of the Government. 
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